
319 AUGUST 14, 1978 Matters Under Rule 377 3~O 

12.50 brs. 

MATTER UNDER RULE 377 

(i) NEED FOR INVESTIGATION INTO 
AFFAIRS OF U.P. BREWERIES, NEW 
DELHI 
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Oi) DELAY IN DECISION TO EXTEND PAY_ 
MENT OF BONUS ACT BEYOND 1976-
77 

SHRI G. M. BANATWALLA 
(Ponnani): Sir, with your permis-
sion, under rule 377, I want to men-
tion the following matters of urgent 
public importance, namely, the delay 
by the Government in taking a deci-
sion On the que5tion of extending the 
Payment of Bonus Act beyond 1976-77 
is causing much anxiety and unrest 
among the working class. A timely 
decisiOn is, therefore, absolutely 
necessary in the interests of workers 
and also industrial peace. I would 
request the Government to make a 
statement forthwith, conceding the 
payment of bonus, and to bring the 
necessary legislation for the purpose 
at the earliest. 

(iii) REPORTED ORDERS TO EMPLOYUS 
OF ORDINANCE FACTORIES TO FUR-

NISH PARTICULARS OF THEIR CHARAC-
TER ANB ANTECEDENTS 

SHRI SAMAR MUKHERJEE: 
(Howrah): Sir, with your permis-
sion, I want to mention the following 
matter of urgent public importance 
The employees working under the 
Chief Auditor (OrdnanCe Factories) 
have been asked by their authorities 
to furnish particulars about their 
character and antecedents in a pro-
forma titled "Attestaticn Form for 
Re-verification". I must mention here 
that as per rules such forms are re-
quired to be filled up. giving all par-
ticulars regarding character and 
antecedents, bY the persons to be re-
cruited in the Central Government 
Offices, for the purpose of police 
verification and the person get 
employment in the Government offices 
only after clearance from the police 
about their fitness for such appoint-
ment. But the employees working in 
the said office have already passed 
through such verification; otherwise, 
they would not have found a pl'ace in 
the office. Hence, it is not understood 
as to why these employees are being 
subjected to poliCe verification etc. 
once again. Even during the intp.rnal 
emergency such a thing did not 
happen. 

Such exercises run counter to the 
~'cry concept of freedom libertv and 
democracy, for whiCh the people of 
this country fought and won in the 
iast March against an authoritarian 
regime. The employees, are naturally 
very much concerned over this action 
of the authorities. They demanded 
withdrawal of biennial police verifica-
tion order immediately and in protest 
they are on 48 hours fast. Their 
Association has sent me a telegram, 
demanding the immediate revocation 
of that order. 

( i v) REPORED ACQISITION OF TRIBAL 
LAND IN JALGAON DISTRICT (MAHA-
RASHTRA) BY FOREST OFFICERS 

SHRI BHAUSAHEB THORAT 
(Pandharpur): Sir, I want to mention 


